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O R D E R 

18.09.2019  Parties and Intervenors have been heard. They may file 

brief written submissions not more than 5 pages as regards parties and not 

more than 3 pages as regards intervenors. They may file copies of Judgements 

relied on along with written submissions. The same may be filed within 3 

days.  

 Reserved for Judgement.  

 
[Justice A.I.S. Cheema] 

      Member (Judicial) 
 

 

 
[Balvinder Singh] 

 Member (Technical) 
 
/rs/nn 


